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form and within time .
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Mr B.K. Sharma, learned counsel
the, that Shri
Rais Ahmad had a discussion in JCM 3rd
DE,

letter

for applicant, submits
level with "the Director General,
Delhi. In this connection |a
dated 5.2.1998 was

Ahmad to the applicant.

New
sent by Shri Rais
In para 2 of the
said letter it is stated as follows:

"I have been asked to _
convey the assurance of {the \
DG DE that as soon as ithe
case filed by you in ‘the
Court is withdrawn, you .
will get the choice posting
to Calcutta without .any
delay." ;

In view of the said assurancp Mr B.K.
on behalf of the i applicant
that he may be

J to
withdraw the application. '

Sharma
submits allowed

the

is dismissed on withdrawal

Accordingly original

application

if the authorlty do not comply -

with the assurance it will be open for
the applicant to approach this Tribunal

by filing a fresh application. . }
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